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BEFORE THE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH, KOLKATA
[Original Application No. 49 of 2025 (EZ)]

IN THE MATTER OF:

Manbodh Kumar «eee. Applicant
Versus

State of Bihar & Ors. ..... Respondents

REPLY /RESPONSE FILED BY THE RESPONDENT NO.12

i.e. GUPTA NUTRITIONS PVT. LTD.

MOST RESPECTFULLY SHEWETH:

1.

That the present Reply/Response has been filed by the
Respondent No.12 i.e. Gupta Nutritions Pvt. Ltd. [hereinafter
referred to as the “answering Respondent™]. That the answering
Respondent is filing this present Reply/Response through its
Director, namely, Sh. Sanjeev Kumar Munka, who vide Board
Resolution dated 02.05.2025, has been duly authorized to sign &
verify this present Reply/Response, to file documents, to sign
Vakalatnama, to depose before this Hon’ble Tribunal and to do
all such other act (s) as may be necessary for this present
Reply/Response. Board Resolution dated 02.05.2025 is annexed
as Annexure: R12/A.

That at the outset, the answering Respondent denies each & all
the statements, averments and allegations contained in the
captioned Original Application filed by the Applicant (pertaining
to the answering Respondent) which are contrary to or
inconsistent with what has been stated herein below and the said
contents are deemed to be specifically denied and set traversed in
seriatim. That save & except what are matters of records and what

has been specifically admitted hereinafter, each and every said

&
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allegations, statements, averments and contentions made in the€
captioned Original Application filed by the Applicant are hereby

denied

That the answering Respondent is a company registered under the
Companies Act, 1956 having its Registered Office at: Nasriganj,
Danapur, Patna, Bihar — 800 012. That the answering Respondent
was registered on 20.12.1995 and has started its production on
20.10.1997. That the answering Respondent is a medium scale
industry duly registered with the Ministry of Micro, Small and
Medium Enterprises. Copy of the UDYAM Registration
Certificate of the answering Respondent is annexed as

Annexure: R12/B.

That the answering Respondent is engaged in the business of
manufacturing & sale of Maida, Sooji, Atta (Flour) and Bran.
That the Flour manufacturing process involves several key
steps, starting with cleaning the raw material i.e. wheat with the
help of pneumatic system in order to reduce the chances of
leakage of the dust particles in the environment and conditioning
the grain, followed by grinding, separating, and finally, sifting
and blending the Wheat flour i.e. Atta, Maida, Sooji and Bran
and, thereafter, packaging the same for delivery for sale
purpose. That the entire milling process system of the answering
Respondent is on pneumatic system so there is no chance of
leakage of dust, husk and refined wheat products in the

environment.

That the answering Respondent is a compliant unit and is

operating its unit with all the necessary permissions, licenses,
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Consent to Operate and/or No Objection Certificates (NOCS@
That the answering Respondent is duly following all the
directions /guidelines issued time & again by the statutory
authorities and is following all the law which are necessary to
operate the industry. That the answering Respondent carries out
its operation in such a way so as to protect & preserve the
environment and also is committed to deliver to the consumer,
products that meet high quality specifications for which very
stringent quality measures are followed by the answering

Respondent in its various stages of the manufacturing process.

That the answering Respondent have valid consents both under
Section 25/26 of the Water (Prevention and Control of Pollution)
Act, 1974 as well as under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 issued by the Bihar State
Pollution Control Board, both of which are valid till 16.02.2030.
Copy of the Consent to Operate dated 17.02.2025 under Section
25/26 of the Water (Prevention and Control of Pollution) Act,
1974 is annexed as Annexure: R12/C. Copy of the Consent to
Operate dated 17.02.2025 under Section 21 of the Air (Prevention

and Control of Pollution) Act, 1981 is annexed as Annexure:
R12/D.

That the answering Respondent have No-Objection Certificate
(NOC) for Ground Water Abstraction issued by the Central
Ground Water Authority (CGWA) which is valid till 10.02.2027.
Copy of No-Objection Certificate (NOC) for Ground Water
Abstraction issued by the Central Ground Water Authority
(CGWA) is annexed as Annexure: R12/E.
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That in order to control the air pollution, the answerin@
Respondent has installed 3 (Three) Pulse Jet Bags Filters (dust,
husk and refined products collection machines) which are of
higher capacity of the installed capacity of the answering
Respondent and are used for the purposes of dust collection at the
time of manufacturing process. That the entire milling process of
the answering Respondent is on pneumatic system so there is no
chance of leakage of dust, husk and refined wheat products in the
environment. That further, the answering Respondent has
installed a big covered shed on the roof of its factory for any
leakage due to any electric interruptions. Photographs of the 3
(Three) Pulse Jet Bags Filters and covered shed on the factory’s

roof are collectively annexed as Annexure: R12/F (Colly).

That the answering Respondent is a Zero Liquid Discharge (ZLD)
unit and there is no discharge of any water waste as well as no
emission. That as a matter of fact, the of dust, husk and refined
wheat products generated during the manufacturing process of
the answering Respondent, are saleable goods and are sold by the
answering Respondent to various vendors. That there is no use of
any chemical or utility other than electric power in the production
process of the answering Respondent. Copies of the Sale Receipts
dated 03.04.2025, 28.04.2025 and 16.05.2025 for the sale of
residue of wheat i.e. dust, husk and refined wheat products

generated during the manufacturing process of the answering

Respondent are collectively annexed as Annexure: R12/G

(Colly).

That the answering Respondent, being a responsible corporate

citizen, keeps a regular check by itself on the pollution control
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equipments installed by it in its unit and regularly analysis th®
parameters of air, drinking water and noise levels nearby the unit
of the answering Respondent. That various test reports shows that
the parameters of air quality, drinking water as well as noise
levels are well within the prescribed limits and, therefore, the
answering Respondent is duly complying with the environmental
norms. Copy of the Test Report dated 16.04.2025 of the drinking
water sample issued by Qualissure Laboratory Services, Kolkata
is annexed as Annexure: R12/H. Copy of the Test Reports dated
24.04.2025 of the ambient air samples issued by Pheet Lab Pvt.
Ltd., Patna are collectively annexed as Annexure: R12/1 (Colly).
Copy of the Test Report dated 24.04.2025 of Ambient Noise and
DG Noise issued by Pheet Lab Pvt. Ltd., Patna are collectively
annexed as Annexure: R12/J (Colly).

That from the afore-mentioned facts, it is clear that the answering
Respondent is a compliant unit and is operating its unit with all
the necessary permissions, licenses, Consent to Operate and/or
No Objection Certificates (NOCs). That the answering
Respondent is duly following all the directions /guidelines issued
time & again by the statutory authorities and is following all the

law which are necessary to operate the industry.

That as far as the allegation raised by the Applicant in the
captioned Original Application with respect to the industries
being run in “residential area”, it is submitted that, as mentioned
in the foregoing paras of this present Reply/Response, the
answering Respondent was registered on 20.12.1995 and has
started its production on 20.10.1997. That at the time the

answering Respondent has established its industry in 1997, there
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was no residential house nearby the industry of the answering
Respondent. That, moreover, the answering Respondent is
regularly paying its Property Tax to Nagar Parishad Danapur
Nizamat. Copies of the Property Tax Payment Receipts dated
12.03.2024 and 16.10.2024 are collectively annexed as

Annexure: R12/K (Colly).

13. That, moreover, there are approximately 9-10 industries in the
area concerned, however, the Applicant has impleaded only 5
industries in the captioned Original Application. That the
Applicant has not impleaded the remaining industries in the
captioned Original Application for the reasons best known to the
Applicant. That as far as the answering Respondent is concerned,
the test reports annexed by the answering Respondent along-with
this present Reply/Response clearly shows that all the parameters
of air quality, drinking water as well as noise levels are well
within the prescribed limits. That, therefore, the pollution, if any,
cannot be attributed to the answering Respondent as alleged by

the Applicant in its captioned Original Application.

PRAYERS:

In the facts and circumstances as stated above, it is therefore, most

respectfully prayed that this Hon’ble Tribunal may graciously be

pleased to:

(i) Dismiss the Original Application being O.A. No. 49 of 2025 (EZ)
titled as “Manbodh Kumar Vs. State of Bihar & Ors.” filed by
the Applicant in as far as it is related with the answering

Respondent i.e. Gupta Nutritions Pvt. Ltd.;
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Pass such other/further order(s) as this Hon’ble Tribunal may deem fit
and proper in the facts & circumstances of the case.

GUPTANUTRITIONS MVTATD
AL VR
Director

RESPONDENT NO.12
THROUGH

ANUBHAYV ANAND ARON, ABHINAV ANAND
{Advocates for the Respondent No.12)

A-901, Apex Golf Avenue, Sector-1.

Greater Noida (West), U.P. - 201 306

Mob: 9811764256, 9582416270

Email: abhinav.legal@gmail.com

Place: Ko LIKATA
Date: " 3¢ ' ﬁ PrYt)
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M G ma|l 7 41 Abhinav Anand <abhinav.legal@gmail.com>
Reply/Response - R12 - O.A. No. 49 of 2025 (EZ)

1 message

Abhinav Anand <abhinav.legal@gmail.com> Mon, May 26, 2025 at 5:41 PM

To: cs-bihar@nic.in, "bspcb@yahoo.com™ <bspcb@yahoo.com>, msbspcb-bih@gov.in, dm-patna.bih@nic.in, ssp-patna-bih@gov.in, "dfopatnafdivision@gmail.com" <dfopatnafdivision@gmail.com>, dir.ind-
bih@nic.in, "sdodanapur10@gmail.com" <sdodanapur10@gmail.com>, sho-danapur@biharpolice.gov.in, mscb.cpcb@nic.in

Sir/Madam,

Kindly find attached herein the Reply/Response to be filed by the Respondent No.12 i.e. Gupta Nutritions Pvt. Ltd. before the Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata in the matter of
Manbodh Kumar Vs. State of Bihar & Ors. [O.A. No. 29 of 2025 (EZ)].

Regards,
Abhinav Anand

(Advocate of R12)
Mob: 9582416270

ﬂ Reply - R12 (Gupta Nutritions Pvt Ltd).pdf
12885K
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